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The case briefly is as beloys -

2. The agpplicant was appointed in the Indiasn Railways

SI8]
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in June, 1978 and later abaorbed against a permanent pO&t

-

Si {+750-940) » while working under the permanent

(*pwI for short), semdari, the gpplicant
T

afggled rans fer to the Construction organisation,

The gpplicant was trade tested
He Y
J!/b“f Driver and declared successful. T2 assii=amt

iver in the Grade of R950.1500 ang

of works (C) ., TO&hsdr vide order
t’
dated 13/16.12,1991 {(ammexure a/4) and since thett he has heen

-

pacforming the duties of a Jeep Driver,

3. The grievance of the applicant 1s that the

respondents No.7 and 8 who were also Jeep Drivers in the

grade Of Rs.89850.1500 have been promoted to the higher grade
*Q12$




of 12001800 under the modified procedurs in terms of the
eferred to in Anney =5
These respondents are alleged to be junior tc the applicant,
45 800n as the gpplicant came £o know about the promotions
of these two psrsonghe made a regpresentation dated 9.8.94

(hnnexure A-1) « This representation was forwarded by the

DY e Chief nginser/Const. I, Jodhpur, to the Divisiocnal

personnel Officer, Herthern Rellway, Jodbpur, vide the

disposed of. A copy of the 04 may be sent to the res

letter dated 25.8.94 (amnex. A=7) « NC reply has been

received to this representstion. The Counsel for the

m

arplicant stated that the applicant made ancther repree

sentation dated  3.4.1995 which iz at amnexure &-1 and no
reply has been received to this repressntation also.

4, The grievance of the applicant would prima facie

b2 genuine if it is true that respondents No,7 and 8 are

o

junior to the gpplicant and hzve superseded him in the

grade k5.1200-1800 without any justifigble reason. I

«7 comsider that instead of prolonging the process of litie

=

the respondents should ke directed at this stage
e the representations of the appliccant at
e a/l and &/2 and give a reply thereto by a speaking

/,
within a periocd of two months from the date of

_/,.Q/ . . . . _
communication this order, The respondants No.,1 to 6

are accordingly hereby directed. Needless to state that
if the applicant is still aggrisved by the reply to the

representations he would be free to take up the matter

{

in the Tribunal agein., wWith this direction the J.A. stand:

dents No.,1l to € alongwith a copy of this order,
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